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CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH.
0.A. No. 323 of 20065

DATE OF DECISION: 23.12,2005.

Shri Ananda Saikia APPLICANT(S)

Shri M.K.Mazumdar
ADVOCATE FOR THE

APPLICANT(S)
- VERSUS -
Uu.0.1. & Ors RESPONDENT(S)
Mr.A.K.Chaudhuri, Addl!C?G.S.C. ADVOCATE FOR THE
RESPONDENTS

THE HON'BLE MR. JUSTICE G. SIVARAJAN VICE-CHAIRMAN

1. Whether Reporters of local papers may be allowed to
see the judgments? .

2. To be referred. to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of
the judgment? . ' ,

4, ‘Whether the judgment is to be circulated to the
other Benches? :

. 9
/

Judgment delivered by Hon'ble Vice-Chairman i &
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CENTRAL ADMINISTRTIVE TRIBUNAL,GUWAHATI BENCH,
Original application N0.323 :f 2.005.
. Date of order: This the 23" Day of December, 2005.
HON’BLE MR JUSTICE G.SIVARAJAN, VICE-CHAIRMAN

Shri Ananda Saikia,

S/0. Late Akan Chandra Saikia,

Joint Area Organiser, SSB.

Dirang, Arunachal Pradesh. . Applicant

| By Advocate Mr.S.C.Biswas,
Mr.M.K.Mazumdar.Mr.B. Chakrabozty
Mr, S. Parasar.

Versus-

1. The Union of India,
Represented by
Ministry of Home Affairs,
Govt. of India, New Delhi.

2.The Ddirector General,S5B,
Block - V(East)
R.K.Puram,
New Delhi-1100866.

3.The Inspector General, SSB,
Guwahati Frontier,
Uday Path.
Zoo Road Tiniali
Guwahati(Assam).

4. The Deputy Inspector General,
' S.S.B, Sector Bongaigaon,
P.O. Charakata,
District: Bongaigaon, Assam. . Respondents.

By Advocate Mr.A K .Choudhury, Addl.C.G.S.C.

ORDER(ORAL)

SIVARAJAN,[(V.C);

~ The applicant is presently working as joint Area Organiser,
Sashastra Seema Ball (§58B) at Dirang Area. He has been promoted as

Area Organiser in the scale of RS. 12,000-375-16,500/- and posted at

b
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SSB, SHQ Bahraich Area. The applicant wants to continue at Dirang
Area even after 'promotion for which he made a representation-dated
16.12.05 (Annexure v} to the 2% Respondent. He had made fufther
representation dated 19.12.05 (Annexure V1) before the' said
authority. Now thﬁe -éppl.icant has approached this Tribunal for getti-ng
an order of retention in the Dirang4 Area. |

2. 1 have heard Mr. M. K. Mazumdar learned counsel appearing

for the applicant.and Mr. A X.Choudhury, learned Addl.C.C.S.C. for

the Respondents. As already noted the applicant is posted at SHQ

Bahraich only on promotion. He had made representation for

retaining him in the present station. It is for the authority to consider

the same. However, no interim direction can be granted regardingfhe ,

retention in the present stai:ion,for7 the posting is only on promotion.

However, if the applicant makes categorical statement in the form of a

representation forgoing the right for promotion within one week from ,

to-day, the applicant will be allowed to continue in the post of Joint

t.

Area Organiéer at Dirang Area. Needless to say thatlkno such

' representatién is received within the time stipulated herein above,

the applicant has to comply with the order dated 09.12.05(Annexure
IV). There will be stay of transfér for a périod of 10 days.

The O.A. is disposed of as above at the Admission stage itself.

4
R4
(GSIVARAJAN)
VICE-CHATRMAN

LM

]
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DISTRICT:

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH, GUWAHATI |
[An app!icatioh U/s. 21 of the Central A(lministra:.ive Tribunal Act, 1988]

Original application No. 3 2%’_@605

SRI. ANANDA SAIKIA

CAPPLICANT.
-Versus-

THE UNION OF INDIA AND OTHERS.

.... RESPONDENT.
"IN D E X
no. Particulars _ Annexure Page No.
1. Original Application . - ' 1-10
2. Verification v - - : 11
3. Copy of the Promotion Order ' _.
‘dated: 20/12/1998 I . 12—-\3

4. Cdpies of the SSB {Senior
Executive Service) Rules 1977,
notification dated: 09/03/1991 11 g = 3%

5. Copies of the S5B Memorandum

dated: 15/02/1991 m 23-2°
6. Copy of the Order dated: 29/12/2005 IV >\
7. Copy of the representation ‘
dated: 16/12/2005 v D
8. Copy of the representation '
dated: 19/12/2005 | VI | -33
.Filed on: ___December’ 2005 .
Filed by:

A/“L/Vkﬂ e

Advocate. |



- DISTRICT:

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
[An apphcahen U/s. 21 of the Central Administrative Tribunal Act, 1988]

- Ormiginal Application No. g 2%" /2005

SRI. ANANDA_ SAIKI1A
ee. . APPLICANT.
-Versus- - "

THE UNION GF INDIA AND OTHERS.
. RESPONDENT.

SYNOPSIS OF THE CASE:
The brief fact of the case is that, the Appellant joined in Special’

Service Bureau since converted to Sashastra Seema Ball {herein after

e Ty

referred as 5.5.B) in the year 1981 at Bangasgaon as Circle Organiser,
which is a Junior Executive Post. Subsequently, he was promoted as
Sub-Area Organiser in the year 1990 and posted at Tezpur. In 1999, he
was upgraded to the cadre of *Senior Executive Post” and promoted as
Joint Area Organiser and posted at Itanagar. Since shifting of the
Office from Bomdila to Difai'tg, the applicant was posted to Dirang, '
where he is presently posted as ®Joint Area Organiser”. The SSB. HQ
vide Order No. 7/SSB/A-2/2004(2) 52570-5320 dated: 09/12/2005 .
transferring the applicant with promotion as Area Organiser from the
post of Joint Area Organiser in the pay scale of Rs. 12,000-375-
16,500/- keeping in abeyance the pay scale of Rs. 14,300-400-18,300/-
which is meant for the post as per noitiﬁcation dated: 08/01/1991.
since his inducting into SSB, and upgraciation to the Senior Executive
post, he has been transferred several times without even completion of
minimum 3 {three) years of posting at a'place. Since his joining at
Lucknow in January’ 2003, he made a request in June’ 2004 to transfer
him toc Bomdila on the ground of family hardship, but unfortunately he

M/N&Sv\ Saipea



could not complete his normal tenure at Dirang and/or at Bomdila, and

~ as such, he made a q:sphcatzm on several dates to the higher authority for
consideration of his hardship due to frequent transfer to consider his
genuine inconvenience to carryout order of transfer. In the order of
transfer, the Respondent conveyed the decision of the authority in
regard to keeping in abeyance the scale of pay attached to the
'pmmo&mnal post in contravention of the Service Rule and thereby
forced to work with the lower scale meant for the post of J.A.O. And
being aggrieved by such demsmn, the applicant has spec:ﬁcal!y .
mentioned in his representation that there will be financiat loss on his
part if he is supposed to avail the so-called promotional post. Under
'such situation the applicant prepared himself to avail the benefit of
Voluntary retirement and expressed his desire to forgo the said
promotion in lieu of his retention in the present place of posting on his
representatlon dated: 19/12/2005.

LIST OF DATES:

1) 2071271998 copy of the Fromotion Order.
[ANKEBEURE - I]

2} 0H/03/19931 copies «of the 35B {(Senior EBuxecutive
gervice) Rules 1877, notification.
[ANNEXURE - II]. |

3y 15/62/1991 copies of the 558 Memdrandum,
(ANNEXURE - I11]. -~

4}y G9/12/2005 The Copy of the order.

| [ANNEXURE - IV].

5) 1641272005 Cagy of the representation.
[ANNEXURE - V].

Gy 1941272009 Copy of the representation.

[ANNEBXURE - VI].

.{Wﬁxqg,k;\@, n .,
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DISTRICT: | | | S 3’% =
, ‘ ‘ . | ; \L 9
IN THE C‘.ENTBAL ADMINISTRATIVE TRIBUNAL é

GHJ?VA!L&JWfBEIJCﬂJ,i3[TEﬁﬁkhTTI

[An application W/=s. 21 of the Central Administrative

Tribunal Act, 198%]

Original application No. 2 = > /2005

IN THE MATTER OF:

SRI. ANANDA SAIKIA,

/6. Late. Akan Chandra Saikia,
e, Joint Argé organiser, 53§B,
pirang, Arunachal Pradesh.

| : -~ APPLICANT.

- -YERSUS-

'1} THE UNION OF INDIA, |
Represented Ly -
MINISTRY OF HOME AFFAIRS,

sovt of India, New Delhi,

2} THE DIRRBCTOR GEBERAL, S8B,
Block - ¥ (Bast)
R.K. Puram,

New Delhi - 110066,

3} THE INSPRCTOR GENERAL, SSB,
‘Guwahati Froentier,
Nday Bath,

| 4&&”3% SaiRies
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Guwahati {Assam} .

4) THE DEPUTY INSPECTOR GENERAL,
55B, Sector Bongaigoan, '
P.0. Charakata, |
‘ District: Bongaigaon, Assam.
: ', .~ ---- RESPOUDENTS.

DETAILS OF APPLICATIONS —

1} PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE -
i) The SS8. HO vide order No. 7/5SB/A-
2/2@@4(2) R2570-5320 dated: Q8712720405

tranzferring the applicapt with promotion as
Afea.orQBniSQr from the post of Joint Area
Oorganiser in the pay scale of Rs. 12,000;?7F-
16,900/ - keeping in abeyance the pay scale of
Rs. 14,3200-460-1%,300/- which is meant for the
pﬁdt as per notifFication dated: 083/DL/1%91. '

ii) Nen-consideration of represenfatian'
made by the applicant stating'inter alia his
‘health conditions not conducive for  freguent
transfer and particularly there is hardship
for fami}y wmewbers for which ke ever expressed
hiz williaguess to avail the benefits of

_voluntary retirement by forgoeing the promotion.

Km/t\/vg‘p\ 5/&/\1(\';1\ L ' | . C _ Contd..
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2)  JURISDICTION OF THE TRIBUNAL -
‘The applicant declares that the subject matters
of the Orders are within jurisdiction of the Hon’ble

Tribunal.
3y LIMITATION -
The appliﬁant declares that the application is

within the period of limitation under Section - 21

“¢f the Administrative Tribunal Act, 198%8.

4} FACT OF THE CASE -

iy . The applicant joined in Special Service
Bureau since converted toe Sashastra Seema 'Ball
{herein after referred as S5.5.B} in the year
1981 at Boagaigaoa as circle Qrganiser, which
is a Junior Bzecutive Post. Subsequently, he
was promoted as Suk-Area oOrganiser in the Year
1980 and posted at Tezpur.  In 1993; he was
upgraded to fthe cadre ' of “Senior Executive
Fost” and prumotadfas Joint Area Qrganiser and

W

posted at Itamagar. 5

1) Thereafter, since shifting of the
Office from Bomdila taé Dirang, ‘the épplicant
was posted to Uirang, where he 1is presently

posted as “Joeint Area Organiser”.

AMJWS%\Snﬂ“j\- o ' ; Contd..
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Copy of the, Promotion Order
dated: 20/12/199%8 is annexed here

with and marked as ANNEXURE - I.°~

A

(W
o
e

Bvwr?

That the applicant states that, the
"service of the Seaior Executive.is governed by
8.3.B. (Senior EBxecutive Service) Rules, 1977
which is subsequently amended vide notification
dated: 03/03/1%%1, which was circulated wvide

memorandum dated: 15/02/1991.

Cepiles of . the 33B {Senicr
Executive Service) Rules 1977,
notification dated: 0970371891
and Hemorandum dated: 1570271951
are annexed herewith and wmarked

as ABRBREXURE BO - II & IXII.

iv) .- That the Applicant states that, 4in
Original SZService Rules which is amended fraom
time to time, the post of Joint Area Organiser
is ranked as Serial No. 5, which is a gazetted
post, aad the post of Area Qrganiser which is
ranked at Serial Mo. 4 in the hereditary are
provided with separate scale, which is evident

from the Aanexure - I111.

vy 7

That the Applicant states that, during
his continuation as Joeint Area Organiser {(JAO),
he was availing the scale attached to the post

with the post wikth the benefit of revision and

Qwudwsia é§4$klh _ ' Contd..
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at present drawing the basic pay of Rs.

12,600/~ E.M.

vi) That the Applicant states that, the
SSE. HQ vide Order Ho. ?iS$B/A—2/2004(2) 52570~
5320  dated: 09/17/2005  transferring the
applicant withvpromotian as_Aréa Organisér from
the post of Jdeiat Area érganiser in the pay
seale of Es. 12,000-379-16,500/- keeping in
abeyance the pay scale of Rs. 14,300-400-
18,300/~ which is meant for the post as per
notification dated: 08/0171991.

% The Copy of the order dated:.
09/12/2009% is annexed herewith

and marked 3s ANNEXURE - IV.

vii) That the Applicant states that, since
his inductiog into 558, and upgradation te the
Seniar ExecutiveAﬁast, he has heen transferred
several times without even completion of

minimum 3 (three} ¥ears of posting at a place.

1t is ‘perfinent to mention here that
since his jpoining at Lucknow in January’. 2003,
.he made  a request in June’ 2004 to transfer him
to Bomdila on tike ground of family hardship,
but uhfurtunately he could not complete his
normal teaure at Ditang and/or at Bomdila, and
as such, he made & applicatioen on several dates
to the higher authority for consideration of his
hardship due to frequent transfer to consider his
genuine inconvenience to carryout order of transfer.

/JRM’WSK Lpiteens

Contéd..



R CoOpy of the representation
dated: 16/12/72005 is annexed here .

with and marked as ABREXURE - V.

‘wiil) That the - Applicant states  and
subits that, vide the order of transfer, the
Respondent  conveyed  the ‘decision of the

authority in regard to keeping in'aheyance the
scale of pay attached to the promotional post
in 'ccntra#éntian of the.;SerVice. Rule and
thereby fﬂrcmj to work with the lower scale
meant for the post of " J.A.0. And being
éggrieved by such decisioen, the applicant has
specifically mentiohed in his representation
that there will ke financial loss on his part if he is -

suppoesed to avail the se-called promotional post.

ix} o That the Applicant states and submits
that, wunder =such situation the applicant
prepared himself to avail the lhenefit of
voluntary retirement and expressed his desire
to forgeo the zsaid promotion in lieu of his

retention in the present place of posting.

Copy of the,representation dated:
1941272005 is annexed herewith

and marked as ABERXURE - VI.

5) GROUNDS FOR RELIEF -
i} For that, the promotion given to the
applicant is not according to the praovision

&KMS#\ wawr\ , ' Contd..

'
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of the Service Rules iz liable to be reviewed

as per provisioen of Service Rules.

For that, the Applicant have not
completed his aormal tenure of 3 years at
pirang and singled out for transfer while
other 5 officers in the list'have not been
disturbed who hkave completed their tenure is
arbitrary and against the principle of eguity

and liable t¢ be set aside and quashed.

For that, by the said impugned order
the authority deprived the applicant from
getting the scale attached to the post and

forced to accept the scale meant for the post

N ‘)f '}ch-f}a

iv}

v}

RITN

For that, the last transferred
posting at. Bemdila was 'saught hy the
applicant to support his family and since.
consideration of the transferred posting at
Bomdila, he already being shifted to Dirang
within a year again by this transfer, the
authoerity is imntending to snatch away the
benefit intended to be granted in the nature

of family hardship.

For that, the applicant’s not joining
at Behraich or further continudation at Dirang
is not going to héve any negative affect on
functioning and interest of SSB in any way

while such a step would disturb education of

Contd..
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the applicant’z children which will adversely
affect the applicant’s moeral and performance
of duties dedicatedly which will be against

the interest of public service and therefore

1liable to be guashed.

vi) . For that, the authority is not at all
considering the inability of its employee
under such genuine. circumstances, which lead
the applicanﬁ te take decision of Voluntary

retirement from =sSarvice.

vii) Fer that, the applicant haVe' lreen
subjected teo harassment for his boldness to
expose shortcoming at highest level,  the
transfer and release order of the Respondent

.are liable to ke set aside and quashed.

6) DETAILS OF THE REMEDIES EXHAUSTED -

The applicant has submitted two
‘representations even to the extent of forgoing

promotion, but Respomsients turned down the prayers.

7}  MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT - |

The applicant declares that he has not

- preVidusly filed any application, Writ peﬁition

of; suit regarding the matter, in respect of

which this application has been made, befare any

other Court or authority nor any such

application, Writ or suit is pending before any
of them. '

Contd ...
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. RELIEF SQOUGHT -

’
AN

_That the_épplicant prays ‘for stay'of

; operatiuu of transfer of the applicant vide

order 'No. T/S8B/R-2/2004 (2)-5270-5320 dated:

9/12/2009 from Dirang to SHQ, Bahraich.

Al

Ta direct the Respondent authorities
to dispose  of -the representation dated:
16/12/2005 fellowed by  the subsequent'

'repreqentatiah ,déted: 19/12/2005 considering

his expressed aption toe forgoe the promotion in

“lieu of allowing him to stay at present place

of posting i.e. Dirang.

AAiiii That the Hon'ble Tribunal. may be

%)

10)

‘pleased te pass any other relief as relieves as
it deem fit and proper. >

Y

INTERIM RELIEF PRAVED FOR -~

In the interim, it is prayed nc¢t to

_acf-upun the imgugned ordef‘of transfer datéd:
'99j12f2005 so far it relates 'to the Applicant’s

- . N . . i 3
transfer from Diranmg Area to SHQ, Bahraich.

-

This application has been filed through

advocate.

. 4%%3~f§?§§5€&&¢\i ' ,_‘ “ ’ -' B ~ Contd..
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11) PARTICULARS OF THE POSTAL ORDER -
| 1.[»3;». Ho. - o l'7 %%L |
pp._rp; ' - 2_; ‘—/Z;;—o Vv |

. IsSuED BE; - Q oo SH

PAYABLE AT - GUWAHATI G.P.Q.

12} LIST OF ENCLOSURES -

As indexed in the INDBX.

Verification...............

- Contd ..
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VERIEICATION

I, Sri. Ananda gaikia, &/0. Létg; Akan Chandra
Saikia, agéd abeut 53 years, {preéently serving -as
Jeint Area Organiser under the Administrative Controd
of I.G.; 5B, Guwahati, Assam].AResidinq at: C/a. Joint
Arsa Organiser, SSB, Dirang, Arunachal FPradesh. That
the statements made in paragraphs af the adcampanying
application are true -te my knowledge, and belief and

" that 1 have oot suppressed any material facts.

And, 1 set my hand on this verification today

the 27  day of December® 2005 at cuwahati.

S S

Signature of the Applicant

/ : : - Contd ..
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A ¥amal’ Baruah Tezaur(NA)
- }ﬂ
IR Anand Saikia Agqartala
— : - . (Bhillonq)
\"\ N B
Jv M.Bunil Singh-

—

Junay(ar)

. — ey
. |

- N.CiJhinaqta
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&3
.

De. PLS.ThHakur FA Gualdam'

4.  K.C. Dhabal Rajori (I72123

.-.-.__......—_.._—.u..._..._.__—.——_...._......_.._.-.-..___.._—..__-_.._-_.._

e o e e e et e s e e

—---......_...-....—.—..._.
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from SSB Dte.

Tt ——— 2y ..._.__...—....—._—-.—...-_

" POSTED ON PRD—
MOTION as JT.a0

.—.-—..—-.-—.————.—.—.———-—.._.—._.—_........._.

Jt.A0 Khonsa AP Diwn. ,vice

Eh. L.K. bohaxn.;m%JAO?

transferred to val“
Shillong. '

qus.

Diva. Harsg. AP, Intananar

nx,,
Sof 3

Divi Hgre. Man1pur Imohal

TC Salonibari (on promou,
tion) as JAD he will take
over charqe of t.AaQ

~3qainst a vacancy of 3t”QD

allocated to TC Balonlbarl

FA  Gwaldam (on fmromation
A5 JE.ADC he will take over
charc - of JAao dqalns? a
vacancy Df Jt..AQ of. . SSH
Dte. ‘at Fa Gwaldam‘ a
place othesr thamn his: Hars.
and  will continge 78 AN S
Gualdam, o HZOHAY v -
sation of I posts of J a0
as JAQ Instructor.)

JAD Chamoli (UP Divn)) -
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to arilicle 309 of the Constitution and of all other
povertl enabling him in this behalf, the Frepident horoby
makes|the following rules regulatlng the method ;of

recrujjfment to class I posts in the S3B (Senlor -“ecutlve)f
Serv;gp namely :-

1.

e

'C NSBITUTION OF Th, SZRVICE 'AND DUTIES'O ITS MEMIERS ¢4

Ci

;( ) ° The' de81gnatlons. ‘cla 1f1¢atlonsﬂand.scale of
g
.t
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it GOVERMENT OF IDIA% oﬂATAT °AR§AR CHIVATAYA

WABIHET SECR™ T”lTAT /  VALTRIMANDAL SA \

DET&RTMEHTDOF LAéIddm ﬁFFAIRS/MAdLlIMAUDAL KARYA VIDHAGw
[ o

.i....,, . . . ) I\r}‘d Dbuil,

~f T o . '. the} “} ’z) -:

oo NO IPlCATICH T
In exercise of the powero conferred by the proviso~

SHDRT TITLS AND COMIENCEIMSNT

ISV -

I.'

(1b These rules may b called. SSB (Senlor Executlve) il
",, Service Rules, 1977. ,

. . . .‘
(”0 These rules shall come into force at once. e

DEEINITIONS: - B g

’Im these rules, unless the context otherwise rcqulrea,i”

(u) 'appointed &2y’ means the date on which these |
i rules come.intoc force; L

(ﬁ) 'conurolling nuthority means the Seoratnry.‘ L
M Dcptz. of Cabinet Affnirs, Cabinet Secratariati

(! ) Dutv post' means any post in the SSB*. as~A . - ﬁﬁf.
5 specified in Schedule-I; , ! ‘ Lo
(d) 'Service' means tre SSB (Senlor Etecutlve) A
ﬁ' Service. . -

(|D There shall be constituted a service to. be Xnown ?
i as SSB (Senior Executive) Service.:

(~) Membero of the service shall be requlred to work
+ | in any establishment of the SSE

L Do e
1

{MPOSITION OF THE SEAVICE: RIS

i

i:y of the posts in the ﬂe”vice shall bc ag shown in
he table below, namely .

l N € B

R Oy

‘I Director . Class I . Bs. 2500)125/2 2750
et o quetged; By N

Divisional v—do=- 21) Rs,2500-125/2~ 2750 T
Organiser. A For': promotees & depu~;ﬂig
i - C tationists'of the rank’®, '
. b . of IGP or equlvalent) :

¢

. .

v .$.5' ,-"!'
RIS i

. (1i)Rs, 2000125 /2-2250. ”3‘;~f

) S . _(For deputatlonlsts of “the "
L P ;§7f4 ‘ : rank of DIG ‘or equlvalent)

(ContdeeeeeesadP.2)
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3. Defuty Director/ Class I R.2000-125/2-2250
- Dyjilnspector General Gazetted o T
4. Aspigtapt Director/ ~do- 1. %5.1100-50-1600 i
ArJQ‘Oraanascr v,
(2) ‘in reletion to each grade of~thémser§ice,§£héreff
. bhall be a common”gradation list for the SSB.: .
5.  AITHORISED STREWGTH: . b .. Vigldoodeg o E
5 S VAT TP . s
d)) The authorised permanent and' temporaryistrength i
| - of the various grades of the gervieea on bhe . .
‘}\x' appointed day shall -be as sp@tifieq.in”"'1“\ :
ju; Schnedule I. . SR ORI A
N Ci) The Govt. shall, at intervals of every two
T years, re-examine the strength and.compo- :
- || -sition of éach grade and make such alterations
o ‘ LS Bl
3—"{’7: ] ( :

)
i

t

Provided that nothing in this sub-ruleishall.
effect the general powvers of,Govt. toyalter ™ ™

il
.' the strength and composition’ of any grade at' any
. txme. . I i

k therein as it may deem {it:
!

!

|

!

|

oo

6. INITIAT "COMSTITUTION: -
1) All persens holding,

ny one of the categories g
¢, whether in a permanent or temporary or-olfficiating |

¢hipacity or on depufation basis, shall be eligible fi’

; 1Pr appointment to the service ay the‘in'tial-cons-g?ﬂ
o 1Ptution thereof. E [ R N I

(

g

as on.the appointed day, il
of posts-specified in rule’:l’

. L. " -
B e BT Y e d S

$ 0

a

ot (W2 The -controlling .authority shall-constitute ‘
- diireening Committee in respect of ‘.ach .grade” for '
¥ Jljudging the suitability of persons,: who,, being
: dﬂigible to be appointed to the iservice' under sub-
' Ple(1), were serving in any'grade immediately .- .
lpfore the "initial constitution{bfjthggcadre,-for
Jjzrmanent appointment therein and every:committee
W3 constituted shall, subject o -much-goneral’ ox.. ...
cial instructions as the controlling'authority. iy
ay give and after following such procedure as the "
fit, preparei’listswofipersons .
monsidofad"suitablerfofjmuch;appoinxmentjin”eachﬁgjﬁ-v
... . irade with the names of such persons arranged in " i
. ahe arder ‘of seniority based-on-the-date of.. . ... el
P ﬁont;nuouswappointmedt-in;the grade in;which.they .
T Hrgzto_be absorbed or.in an equivalent,;gradet o

ol . )
Brovided that if the controlling a

I

«

M

: uthority deems it i .
' necessary 8o to do, the same committee may .be C
senstituted to function in relation to two or
more grades. , ~
ﬂ S (Contd..ss..3)
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(3).:"# “An intimation shall be
conszigered suitable for ap
bagisfito a post in any

sent to every person
pointment on a permanent

to oxproess, within thir

Frade giving Him.an opportunity
ty days of receipt of “intimation

by him, his willingne

basisi

.
S
et

N Ay

1! ' .
W (4) %[ %Persons who
Ll opermapient: begis ah
‘ﬂﬁﬁﬁb%enioiityﬁagainst

U?wﬁﬁﬁappoimtedfday.
. N T Voo
. !

e
: "' ‘(2

lotwiths

g éﬁ (4),

every

& perganent post in any one of the

in rule ‘4 ‘iri the ‘§
".»considerad

|and tge option o

Lermanent postgﬁavqil§§1é5a§’

tanding anything eontained

ss to be so appointed on a’permanent
nce exercised shall be:final.

A R I o :&.',v;-t'\ :' B .
are willing to;be~appointed on ' a ,
all be.go appointed. infthe order of

'.o.n-. thef’_-;;j '
f:':‘v;r‘:.'. o '
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PP A
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in Sub-rulzs

as on -the: appointed day
" categories specified.

1

“prejudice to’his bein

person.aolding,

S8 shall, without

for appointment to

‘2 .permanent

. Suohlgher

~grada or. te his contin

Pt +in tha-

uance in -such-higher

gradef" s il b

Waehin anflofficiat

i hisfrespective subs

AR [N : . :
mxpost»ﬂvallable as o

N i I B PR

-+ (6). i The Screenin

nent;uppqintmont’in 2 lower grade any person who in
serviag in a higher grade irres

ing o

r temporar
tanti
n the

A mma o

. Lo
Aoti M 8 . +
Gs "'"U‘:‘ ,ir)..‘-;

permanent

Yy capacity, ‘be
Ve grade against the
appointed day./ ‘

¢ Committee may recommend for perna-

pective of whether he -ig

a deputationi

st or a dirzct rec

ruit and ev

made an such recomn2ndation sha

ithout prejudice.

ery appointmentf f

[ ll_ be w
to hiﬁ Ve in the high

f ' '
(7) - !

‘‘Pergons holdiha post

continuing to ser er. . grade.
i ' e .

3, as

on the appointeﬁ day,

in any
for pi

"grade of the service, who
rmanent

.are not,

found-suitable

appointment ‘under sub~-rules(2) "to.(6), may

.. becolitinued in poasts in the same 'grade, of :the service B
o, 0 dn a,ﬁimpo;%ry‘or officiatipg;capaqity,'és-thg‘case nay ot
ooy RRbe FUCH Br e e T T P ey E R
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; &v'wA:aa R R I LR G (L SR A L 2 B :
& j{géniority of'persons‘appointed on'a permanent 'g .
2. i vasis in each grade ot the initial constitution )
. w of  the service shall-be,in‘theﬁorderﬁinimhich they
e : N : . o : dn . IR .
.- b " rare’chown'in the ralevant listoprepared®in i :
. ¢ i S 2 i : AR @
' E 'l accordarice’ with provisions of:rulex 6}, -+ - '§
i 1 L . Tuit e e et e et " ;
‘ b " : C AN ER TR ) A !
8. FMAINTENAHCR; DT N e Y S
. A T - , L ' et “b-‘"" - » ;5”;-: . R
, 4 (1) Subject to the Initjal- Congtitution’of the Ot K
b i varicous gsradag in thorneevico, OvorYy--port remuining@u_‘ ';}
‘ .- junfilled & every vacancy thatumay’arisebxhereaftergﬁﬂ» P
JRNP | shall be filled in accordance with' the ‘provisions it ..,

, Jj.promotion, deputation/tr
‘t.after retirement or dir

contained in Schedule. I,

case may he. - .

(2) - 'For a period not

. bY appointmenti’on ;.
ansfqrgﬂreﬁemplqyment”
ect recruitm

exceeding thrae

1

A}

ent as. the.
.,';h

»

.

Years from

the data

of commenc

cstanding the Liwmi b

enent of these rules,notwith-

Schedule (1T,

specified 4in golumn

T of
the controlling a

uthority may,  if
S0 to dg, exceed the
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(‘ peucentage npoc.ificd foi Tilling up-pf ¥iénncies by @
79 deflutatioh and decrease the percentage prescribed’ '-\% .
.+, foi} £illing up of  vatancies By promstion, direct yi S
. relfruitment or re-cmployment after retirement, aa EERRNS
. A 84 may deem fit. § e . N
9. BRUBATION: . A T
P j, (1“ Bvery direct. recruit appointed to a grade of the . %'
R :ﬁ.service shall’initially be appointed: .on probation, the. &iev
“g;petlod of prebation. belng three years from*the date of

ar001ntment.

(”D Every person promoted to a hlgher grade shall be
onutr nl for a pariod: of two yonrs.

‘
",

,'(3P The perlod of probatlon or.: trlal referred‘to in
Svb-rules (1) & (2) may, if:the controlling’ authority
dqyms fit, be extended or curtailed. in'a particular

caljse but such extenolon/curtallm nt shall not emcced
onp Year. : : g

- ...‘. . .'A:.:,‘ﬁ‘

. :’ Senlorlty in a pertlcglar grade “shall be reckoned
ciraedf owitth reference -to the date’of app01ntm°nt tothe post
a ;[ﬁ*iw that’ grade by direct recrultment oxr by promotlon.
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|- o 7100 SHliIORITY a7 THE MATHEINANCE sTaGE:
y”ﬂ.‘ .
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|

a0

=

. o The” controlling authorlty may issue: executlve
Vo i structuonq not . in-congistent w1th thege ‘rules to
T '.gi_p%ov1de for all matters for which’ provigion - ia
";fn cessary-or 7ped1enb ror the purpose of glVlng
». el'fect tq these rules. , o
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- ”'Tln regard to mattere not epecifically cover d by;
.. these rules or by orders issued. by thenGovt.,.the-,
4m%mbers .of .the service shall be governed DY« general
;lpleo, regulations & orders applicable  toi[persons ,
Ivlonglng to the correqpondxng Centra1101,1l'5ervlce,
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‘Yhere the Govt is of. the oplnlon thaudlt is HEE
=cesoary or expedlent .80. to- do,rlt'méy"by order, for“ﬂ
easons_to be;recorded in:writing,hréelaxs anyAOL the
irovisidns of thuse rules with respect to,a
ategory of persons or posts. TR ANY
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Where any doubt arises as to thcrinterpretation ofi:
hese rules, it shall'be’referred.to the'Govt. of" India:_
n the Cabinet Secretariat (Deptt;nof Cablnet Aifalru) =
nhose d°01310n thereon shall be flnal o

i x : . o -WWQZ

B e bkt . £ " s e A o e o o

A T Tl .. (F 1 R. OLASO) C
\ . o . 2 Deputy Secretary to ithe
Copj|| forwarded to : ' Government of Indla.

1. ishri P.S. Raturi, Director,SS3. -
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. ‘kguixtIOU of - officers in the - - L

L00=-"1s : e

S . 2000-1265/2-2250, .1
- 2000~ o= 5 1 200-2V00 - or officers
ntment to sud ;

o cll(;)l« ‘for: appoi
s oernde in’ OfflCP" of, State/Centrisl

c'r-l do ('.-

?~..w

,-_.\X"\ t.:..
“ . Re=w moloy mfnt of rctlrcd of{xers
L v‘ficoﬂ sidered suitable. -
ol _ Fromotion ot sr.Fiecld’ Ufficers/out-
. Area Org aniser ¢lass I DIC
.. with 6 er , S
c sorvice Tin | "the. gr. or 1n an
‘:"3/ couivalent g - euut"tlon of ‘
ion/ T TurvifoTz ndl =, mank of
T AP asstt. Difectér/Area Urgvu_>c; Lot .
S TEC— or dquivalentox, persons eligitle .
nvf for appointment to such posts in R STt ol
ox— - offices of Staté/Ce“ural Govis. . o
o ?rﬂnsfcr'of_Sr.Instructor(Mouni—
E F pc\ o

s e d.’-—
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; : MENOR AN cot SO
s 1l ~a copy of cabinet Sectt.,, Notification wO.. 21/71/ ; i
;4 ¢4 £80-D0-I;{ dated 2.12.82 regacding emenidmeny of SSB (seniox Jut
LR f xﬁExecutn‘ ) service Rules is sent herewith’ for informmation. R
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S i All Diwisional Organisers.
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2. i Dy. Director, $S3, Fa Gwaldem. .
3. DIG Training Centres: Salonibari/Haflong. :
! . ' ' ‘
4, | ALl Asstt, Directosrs, SS2 Dte, ‘
S I ALl Area Or aniser Commandankts, 7,4(, o RN
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' A © SECRET i
Nl 21/71/80-po—1 N B
Gofernment of India » . e
- Cadlnet  Secretariat, South Blogck, S

g

&

e ————— "

- . Naw belhi,the n'2nd’December,1982.“§h
EFI,C&CLQL\L. . . . e, "1 . .

AN N |

Lo BRI S T I

AR T T -
.

N R T A SR SN , EUTERR S (A o
R Iibexercise of thepowers conferred byﬂtheﬂprqyiso"wn
fo. article 4% of the Constitution, ‘the-Presige

thetfollowirh rules further to

nt hereby makes'’
amend the, SSB (Senior. Bxecutive )
Service Rulgb, 1977, namely: . S
.| Ca ‘

‘s€ rules méyAbe callea the SSB (senior h.eaucive)
. Vice ( 2nd Amendinont) Rulag, 1982,. Sl
(11) Ihéy”shalljcome_intoffo#qe 3t once, '

1. (i) m
Sa

B o ) K . , : .
A o ‘s ) o BRI ‘. C . ‘,,{"’: z . ", L ,’. !i'.,;“ gt "".v‘_“.‘ .; D
-2;14‘5 “ In Schgdulekllato the SSB.-(Senior Exgc‘tive)f > ice'{ e
SRR SRS Rules, 1977, against Serial No.3,ff53{gfﬁumﬁf g e
RN . 3 e Lot . e e . e B . . . PR N ST, ,‘

(a) . in

column-7, the followin ,
omitbadg, namely: - .
. “:“.:’.1" [0 1,004 '.\ \_) ) i :

o
s

. ,_.._,’. ., . ",,";-'4 "’ * »'i ’. 1!
g“brackets'andswords(s all o
. o o ,i-,:‘,‘,,s?' . . .
;-ivﬂ%bp Percentage fixeq for any of these methods)m, .+
o ’_(b)v - in column- 8, . for ‘the exist'_ing entry, . the ’follo_wing ' n
Lo shull»,be‘.__subs_titu'ted, hanelg;- o e AT R
Il( . '. '

: a0
) 15% by promotion of s 3 4

S

g

i ‘ 5 O0f service insthe. rank

! of Cc.wmmand‘an‘t. o CmoowT )
I’.

|
i
l
1

. ’ . v v SRIERE S U
(i1 60% by promotion of Arej Organisers/‘ﬂssisuant ,
‘4 Directors belonging ,to the S8 (senio

) L Bxecutive )
Service, "with minimum ‘eight yeargiofﬁqgrvice

ir Tehe 'l
ank o areagOrganise:/massisbant"Direthr;'N;uﬁ‘2“

. I I W T PEEEEN e ' AT N b e (0T8T bR

| Ay . ! . H . . e A W

(i i;’i) 25% by de

+Depu

ficers in the grade of R.2000-125/225555,

R+ 1500+-2000/~ or #$.1200-2000/- "qr: rsie
for appointmen ' in'offices

Central Governmengg.' .- L e s

mem g et e TS L

ST S Y i e ey

sy, AT

: : Y A oLl
; Re~gmgloxmgg§,of retireg officerslfoundﬁsﬁ

(1) where sufficie ‘
!

Nt number of officers in respacy of
categories (1) anda . (14) ebove are ROt available,: the i<
j vacancie's may be filleg by deputation/ ans Lo
;ﬁ employment, as per Lt 1ndi

cransfer/re—, nifin

: L conditiong lndlcatedx§ngﬁiii)above; oy

: L : e U - i P e ;

(c) in;uolumn 2, for the Oxdating entry, the' follow ’gﬁshall.t .
L be %ubstitgted, namely:— ; T e s

i Lo . A
“Gr(-l}-ilp ‘At DpC ) BT
Qha%pmgp Principal Director . .
| o memir TGRS I
| _ ok Lo One Divisiongal Organiser ¥
| . mwfr : ' . Deputy Director, SSBHqrs., Dte.",
o ' e
.‘!i- . ' . . . ' '
y S Deputy secy, 1o the Govt. of India.. .
. ”. . . . ‘. “ ’,-
I Prlpylpal Director, pg(s), - o
. shrxhs.D. Pangey, Direétor,_ssa.
3. ‘ A1l ﬁoncerngd & Querd f£ile.
, ( e
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e l 0 OTRECTORNT GEWERAL OF fReuNIqYy N
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N \\ 0 222 SLOXK-V (EAST), R.K,PURAM : L
v \B ALK - NZU DELHI - 110 046, 59,
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B * ————————— 2
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| S
. g 0o weg
. 1 ‘ = e ' + (
\‘7{;/ \ / HEMORAHDUM / ) u'.ti Um
\) Y& “ .
: '/’/ A Copy f"gf Cebinet ‘Secretariat th;ificati,o'n Mo, - i
; A—lZOlg%/Zl/E‘g%DO-I dated leth Jaauary, 1987, amending - ;
0 SSB (Senior-;f Xecutive ) Snrvice Rulesg, 1977 is gent
' /Crewith o ,1n~£‘orr|naqion end record. Lo
ll\‘/ B B - i
i :: . " ', .'.“l
' A * ;'I'Z
" Encli as Hodye e Iy
' e WY g i
it , ( 3.D:ADHIKZRI ) R,
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Tos I | - i
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1, ALL Di\ﬁi‘:-sional' Ocganiors: riP/UP/N)\/Im/i%Gflcmg/WF’. ‘
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2. Deputy Director, Frontier s2ademy, Gealdam. T
. . . . . ;’.“
3. Deputy dnspeetor Sencral, 7Fcaining Contre Sarahan/ i
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Lo articly 399 of the Mastitution,
the follOIing rules

Service Hiles, 1977, n‘melyw

2,

B P,

- (L1i) Direct recruits to Do.;t:., ca

T
(14:t) h.vt.ry G.'O\..p '!3‘- o"Elc r promotud to Gr:oup ':15\1‘-“.:._' i

an

de,

: '
s e e . .

(1) Tese rules ma

i) ’Ihcy

: . Eglvr fule 9 of the SS::(Senior o ‘
R.lles,l97'i’, the followi

. particular case but such eytenss.un shall not.

: . 8d/=(R.K.: CANGAR)

| H,B., Johri, Diresctor, oSB : R
ilve Roy Cioudhury, Direetor of Accoum_f-‘»
Shri xl . Subramonian, Director (IF) : oo j
A Flle, . n

TUARIIET et e s R L

. T o .t ’:‘ g W

.L.,PLZtnv/?l/%o-Jc~1 ‘ ’ ';T a
| Cave gnnent of India
, =20binct _Secretariat

. . Mew Delhi,th 16.1.87
: . QOIrFIcaTION . R

e, ERNEE SR

Po¢ers conferred by the proviuo A

the President he reby wakeg (-
furth?r to a-mend the SSB (Scnior Exer*ut:ive')

R

In exercise of the

Yy be called the SSB\APmor

Eb<ecut1ve) Service (Thirad anandmcnt)Rules,1987

i .,hgll comf’ into force, on the date of i.;sue.'.--‘ .

.ecutlve) Service .
ng shall pe sUbs:Ltuted namely- SRR
'9 PROJJ\”’ICLI' : ' v

(L) Every direct rncrult(nncludlng re-employed R
e,c-'nlltgry pPersonnel) appointed. to a grade of."
- the2 service shall lnltlall}'t be «@appointed on
prob«.t.lon, the ‘reriod of. prooatfio'x being SWoO WC’

i arg.from the —‘*te of approintment.

irec rrying a.pay scale
the 'minimuin of which ig £2.20C0/~ ‘ana above - -

I . or to posts for which agc of cnt.ry is 35, yem:s\

i’ v OL.above end where no training’is ‘involved, .
1 " "shall be on Prdoétion for a*perlod of .one
i . ,je:ll'.‘ On‘ Y. ' ‘2"-"2‘ * : ‘,,~‘n;'.f‘.‘.~ ',.,w; e -. - A L

shall be on prooa-tion for a pera.od of two
yﬁafu. e

iv) e period of pz:obc.tioq rnmrred t:o in |

; ‘sub-ruie (1) to (iii) may, if the appo.mtlng
; duthority deems fit, be extended in a

N

ezceed one year, M _ : . ‘

; \ Daputy oxx ot.m:y to the Covt, of
. ' . " T Indi&.,

3 : ' '
it Principle rules were notif i.ad, vide notificotion
'.-—-N/QD-’ QL /7. r‘ﬂtf“d 1.3377 ana ...ubacquent_l

12nded vide notificztizn Mo, \l)u-12018/38/Rl DO-I

}ted 10.6.82, (2)a-21, 7‘/8C-DO-I dated 2.12.,82,

} L ' 0
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A KORE- U .

NO. 10/ssB/a2/85(1) 7
Diroctorate General of )oounity
Olifice of thc Director, SSB
Block v ( ast) R.K. Puram.

!
I .  New pelny ~110066 '
B . Dateqd the‘ﬁ [S‘ﬁaz—é?/'
. } . . N ."‘ !

‘ . f

Memorandum,
,w ' .
b A copy of Caoinet S | ,“5
NO. A~1r018/22/89-mo-1 dated 9,1,91 regarding - 3 K
‘ amendmcyt of sss3- (Serlor Execu

tive) Service: Rules . ﬁfm‘ co
3 1977 1s|sent herewith'for guidance and recorg S B ST
g )

f. "-,.‘Lj{; 3*"‘1 I

ecretariat NotificaLion

® ; i '
i . i '/
x [ Lo 3
. t . '
‘ (K3 |
Encl: ;s above. ASSTT. DIRECTOR (EA ) §
lt 7 . :.Z
To

Loy
{ A

1. Divi: ional Organi Sers: Hp/ UP/'NB/ NA/’RP/ Manipur/

R&S/ ohillong/sou;h Bengal/ f

J & K Div*"ions° 4

i , !

; 2, D.Isus | ' B, Gwalcam/ TC Snrahan/Haflong/ ;
s e ; ' Sdlonibary, S

.

3¢ A=l Eranch $sB pre, . o .

4, Guerd filéa(sh;‘Negi),‘ S A P

. : o t - ' [ e » R [ R . =N ) '
5. Oraer_file.g C . : i+
: (:’. '
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-exercisé'of the
le 309 of the Con
mrakes tie, following rules
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. SECRET . 1
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r

. : . L !
o, A-10618/22/39-10. 1 |
Lbevernersmt of India .
Cabinet dacretariat,

Bikaqeb Houaﬁ'(ﬂhNDXO)a.
wouCelhyi, B.1.91
) .o SR

4]

) ) - wﬁ%d?ﬂﬁ&o
g NGTIf IC}‘TIL‘N : l L cee é' ,I "T"
‘ ’ . 4 v . .i' '_ o 1: : ")
- . . ’ . . B . * A :g “);;
TheonSer s

powers ¢onferred by'the&prouiao L
stitution, the President'hereby
furtrher to amend ‘the Special

Gazetted,

afien
PAREN
Hrod

Je Oegiuty JInepecror

er:zral

T fos
sS4 s "«_ ‘.fi 5 -r.vf.il\-".j

4. Aruea Organiss
. 13

Group 'A?
Gazstted,

. B oC

Rs.5100-150-5400-
(after 18th.

service) 150-6150

%.a100"925-qésg-
15C~5300, b,

9. Joint Aréa Orgamiser Group 'ht s.3000~100-3500-
’ G -~ - N
Cazeited, 125-4500, 4,
1w
Contd,.P/2, ki
,‘:‘ ‘;.i AR
’ Ay
! ) SHEII
“ . Qﬁ”f
oy
.y
Arera I et R 41004 e 2 DD KT B ALy 2% Lot vty ary b, »W‘-wyw‘,:{‘“;*w ""‘ﬂ.‘,~\'£:!"u-“:." da
R L P TS ¥ 2% ‘ib’.,y'.-g‘;, TARn

; ryear
'y of Group WAT & .v 0

.

SerVice”Bureau,(ﬁenicr Exacutiue)vSeruice‘Rules;{1977. ?.' 3
be oA LTy A ’ , . . . 4 . et b i ': ¢ :
1. :(%)-TheSG rules ray be callad ‘the Special Service ik ;
. i Bureau (Serior Execytive) cervice’ (7th Amend- i
j rent) Rules, 199¢, ' i : R
i , > . 1
’ : (I [$1
(}) They'shqll Core into force on ithe date of issue; "
i of this notification. o ot
.'l ! ' e . " i
5 : . L . . , i
2. I the Special Yervice Bureau (dSenier Executiva) S \
Enqyics Rules, 1977. « . . N CA i,
: e e 1 5 SR T i
<?)'f0rjRule.4, the following rule.shall be’ | i
{ P -substituted,. narelyi-~ o e F;;' .
A SR R o e S i, 4
T M4, COMPOSITION GF THE LERVICE - - fii ?
zt ¢ 3! - ! l. "!: . Tt = ‘: ' “ ) lzégi:pi; 1
B . . . .ot . ‘|x \
“t " (1) Thﬂ UCSIQ:\Rtlcns’ _CallSSiflcations and ‘53,;. :
O ﬁ, . 'scales of pay of the posts in the service ;
» , shall be as shoun in the table belouw, it
i ‘ .'g na r'rel 3' - ' - l.l:,: .f
SRR ' C i
Ji jablﬁ o ' ‘ . ey
o ' i i
o X i
“ e - .”‘;'
} ‘ v oL -
S.tc, | Cesignation Classification Scalu of pay. .
. I ) . , s LTS o i 3 X
(1) s ' i ,_.(‘2 ) g ' " (3 ) ot . { { a ) ;:“?v;‘} . T ‘
TS e . —— e : ———————
S S rﬂ LI l.., 3 - It Voo L R L il!ii"l": " T ,h“."
1.7 Bigiector” - . Group 'A! " B 7300-100-7600° W)
Rt o - Gazetted. i 2 B D
R ’r.ﬁ!;: - ' 4 ) . o ., ) - ‘ . “L;' c. . ’|”<§ :.‘. ‘." ot
2. ~Dle5%onal Group VR Rs.5900-2 006700 - ,
Dr%nnlscr B C e
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] K
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L PRV RS
X * ' )
v o (2) In rciztiern te each grioe-of the
! . Yerviers, there shill be Aalecomnpon
i ngcJt-:n lxs* fcr *hc pecial JLerC
;n - ' ‘.‘U[’LaU ' : ”\” ’
. i ‘ _
' f
H
(11)

Jor:rule 9, the following rule shall be substituted,
‘~n”ﬁcly ‘- | :
R : '

h9, PROBATICM, '

(1) Cvary 0fficer om ﬂpoointnmnt to tha:
. service either bty oiréct recruitment or:
! re--employrent in the gradec of Joint: Qrca
L ww»Orgdn*S$r -shall. bn,on probatlonwfor
|

Ty } ;,”s iA!er 10d Of 2 years. ,‘\"""'.'u:;- IRy g
ST S FE A e ,.: ESvrs . RCE
SO f;i“ﬁf ”1(9) Euery Cf.lcwr an app01ntnent to thc ST
"<ﬁy?¥{g5!?f” grade of Joint Areca’ “Crganiserion’ pronotlon ' i
) (lef'?7fror the grade .cf Sub-frea . Organiscr or’ N
;:g-g':Scnl cr fiegld Officgrishall. be. on probatlan i
b for a pcr-cd cf 2 years: .{ L o
i - : o
co Prgvided that.the Lontro‘l;ng uthorlty ray o
0 extend the psriod of probetion” in accordance e
L with the irstructions issued by Govaernmcnt: i :
0 frem t}h wt” tive, : P - L
, Previded furater tiwd ary decisinn ‘for: . o
k ';extcnsicn of @ prob2tien period shall’ be o
tehen orcdinarily vithin cight weeks after el
_— B ooxnicy of the proevicus prubaLimn perion L
.4 - 2nd corrurnicated in Sriting to) ithe concerpad =~ i
Lo Gificer tegether u-,h the rga%cns fo s o uo;ng "y
R S U B N : e '/ S K
. A T (2) Cn corpleticn of. t. oLriod of probation .
' P or any axteanzicn ‘he rgol officers shall, -
oo it considered (it for pnrnancnt appo;ntwenL Lo T
S b2 retained in their apoo;ntnento on regular . fﬁ; b
i .tzsis and bz confirmed in due.courss agaipst, £ a= i
.0 the availatie 5ub°tdnt1vs vacanc1eo, as. the " .
,,- \‘; . ,.ACJSQ ﬂa){ bir, . , ,“i.?‘_',.i.}.l: e\ “: .
. il : R T AL I & R g,
ﬂ (3),1f during the period of probation or any 5' T
L Lo cxktcnsion thereof, as the casa nay bc,,Govo~'k SO
ST R .rncent is of the opiaiocn that an Of ficor ig e '
S ¢ﬁ. not fit for e parrianent oppointwvnt,,b0v0~4~
x - i rneent rdy discharge er revert the officer "
iﬁ te the post held by. hir prlor to~h15 ;8 ppoin-_; o
>u~. ‘trent in thf 5;rv1cc, as. %
i Lt y Sl .
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STATEMGET GF SSACTICLEG BLSTs It
EURCAU (SENIOR EXELUTINE) Somvyrs

For Schzdule 1 thz feilowin
Substituted, ‘narely:-

(4) Lurimg the poriod of rrebation, or any
extensizn theroel ) conoidate may L@ required-
by S-vearns et Lerundiice such coursces of
training an¢ cticny 2no to pass such
exaninaiticns ant Yests (including exarination
in Hindi) 25 Zzvoiranont rey deen fit as a
coendition & fectory cermpletisn of ‘the
probation,

(8) %5 rugards cther natters relating to
Prabsticn, the rorbers of the service shall
bu governed by Lho isstructiong issucd by
the Goverptent in this reoerd from time to
tinsu ; ° . , T

9 Schedule shall be
- "SCHEDULE ]
{ Rule 57)

THE SPECIAL SERVICE
#5 GK 1,7,1930,

m

IR FER

oo

ey b Nes v ) |
—esndz l JPoES Sanctisned

.. lerporery’ _Totul

- e -
- 1

1
. ' 9‘ | Ag.

a

t  Orgonizer _ .

3. ﬁ Ceputy Inspector 4 ; 14 “18‘
N ; Gunerat ‘ o
4 o Area Oreanicer 29 - - 29

S. % Joint Area . 17 12 294 ;

! Organiscr .

] . N n

.3 > : ' L bl T

. ’ ! + ’ ' ' - LI o .
(iv)) 1In Schedule 11, for serial number ¢ and entrics
reliting thercto the following sericls aumbers -
#N0 cniries shali, he Substituted, nawoly = -
il ) . .
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TN et e s e e

parvie

< e e~ ) : L. .
% S . fa o s e S : :
- PN 4 Y & faximum Sge . fducaticnal and Whi tqc ace
g K . ecticn - ligit for - -t . .. .other-gquélificaticn and ‘cducaticnal
¢ D o "o ) dircct - fer dircet recruit- qualificetion
N g -Sg¢lec-  recruitment. | | o reat, . crzscribed {or
: ) n gecst. . ) ’ ‘ A Circct recruit-
. ’ e : : nent uwll 2roly
¥ . e . . in Cu‘."'.'_' ol Pre-
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/‘\\Bl ! ‘ Jr.:\,( V P PLJPAP’!
NEW DELMI -~ 110066.

Jo. TISSRAZ004(S -5270-5320 Dated: 09.12.2065

’ <o R D ER / ‘
“m.u:zmt to ths approval of MHA vide their 1D No, CFN-13600/2005/FERS.IY

o 2004 Movamber, 2008, the fo H vwing Joint Area Organisers are appointed {o the (grandi

of Area Oy x"'_a ef b the pay scale of Rs.12,000-375-16,500/=, keeping in abeyance the pay

3 Af s 1A 300 i afﬂ iz in SRR an pmmnfm.a/mlélf RGEn k- ‘n‘ﬂﬁ\‘[n;“k““ »,J: oF

nption efcharge of the post at the place indicated agidlingt & abh"ﬁ) pub.x(, interest :

Present place of posting | i"iliiée of posting Ton |
Bagha /\r\ o _____W_Baghﬁ /\10:1 f
SHQ Muzalfarpur L
{; Gesaldanm
Rathnaha Area o

wo_l(fdhﬂ'ﬂ?ﬂ'!(]d Areg

SHQ Bdhmwh - b

\ e '

the above officers will be reguived 4o exercise their option for fixolion of iy
ert manth s of DOPET OB Nodil287/Esi(Psy.) dated 99-11.1987 and o

e Jrg f’.,,d 'l’(\((" l.‘ g SICH

CThe conceraed oiticars may ba relieved imn jediatel ly to join at their razpective
¢ en prometion as Area U.o niser (Re.12,000-375-16,500) and their dats of
Cmdngen promslion may be nthinated on same day through FAX (o this Har.
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L - ANNEXYRE-V
»TO, :
/ The Director General,
S.S.B. R.K. Puram
New Delbi.

THROUGH PROPER CHHANEL

Respected sir,

Kindly ref. To Force Hgrs order No. 7/SSB/A-2/2004(2)-52570-5320 dated
09/12/2005 regarding promotion and transfer of Joint Area Organisers. I am grateful for
considering my name for the promotion but, unfortunately, I and my family members are not
in a position to smile at this hour of pleasure because of the facts as stated below, which are
submitted in the form of prayer for favour of your kind consideration and sympathetic action.

i) After rendering active service as Staff Officer (Ops) at Frontier Hqr. Lucknow
from January, 2003 to June, 2004 I requested to be posted at Bomdila in Arunachal
Pradesh to be able support my two sons and a daughter in higher education at
different places. And I have not completed my normal tenure at Bomdila and
Dirang. : : -

if) Another important factor, which influenced me to submit this representation is this
that my basic .pay is already Rs. 12,600/~ and therefore, will get a very small
financial benefit in the form of pay in the pro'motim% scale of pay. On the other
hand at Behraich 1 am not going to get the special incentives given for"posting in
North East which will bring financial loss to me in gross salary.” This Wil -
adversely affect my ability to support my children at higher education at this
crucial stage.

iii) 1 am diabetic since 1995, and due to deteriorating health condition, I have already

decided to Voluntarily retire from service on 31* of August, 2006 because I shall

- complete 25 years service by Feb, 2006 and the decision has been taken after due
consultation with my family members and friends.

, In view of the facts as stated above, I and my family members do humbly pray for
your kind blessing and allow me to continue at Dirang with promotional benefits for whic/h
act of your kindness 1 and my family members would remain ever grateful.

With regards,
Yours faithfully,

S (ANANDA SAIKIA)

: Yo b Joint Area Organiser, SSB
W Dirang (AP)
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To,
- .. The Director General
S.S.B. Force Hqr.
New Delhi
) - (Through Proper Channel)
| Respected Srr

. Kindly - refer . to Frontler Guwanhatl's fax message . ‘No. 1(22)GE/PF/FTR-

IBB/04/5733 35 dt, 19”' December 2008, Due to expressed famlly problems | am

, unable to move to Bahraich on transfer at thls moment as already mtrmated in my
i representatron forwarded vide No.GE/A-63/1716 dt.14" December'2005,

‘s therefore requested to kindly consrder my representatlon favorably and if

i\at all requ1red | hereby offer to forgo my promotlon and request to allow me to- -

ﬁ contrnue at Drrang in the present grade.

4]

Joint Area Organlzer
S.8.B., Dirang

- | , - AP,
L i_Ad a(cpy faxed to- - o | |
N\ A The Inspector General SSB Guwahati for favour of mformatron and
' necessary actron please

(A SA!KIA




